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Saturday, May 2G, 1860.

PIIKSUNT :

Tlie Hon’ble the Oliief Justice; Vice-Preaidenl,
in tlie Chiiir.

His Kxcollency tlie H. H. IlarinKton, Eaq.,
Oomnmndei'-iii-Cliief, II. Forbes, Esq.,

llo n ’blo Sir 11. 11. E, and
Frore, A . Sconce, Esq.

Kiglit llou . J. Wilson,

M E SSA G E S FROM  T H E  G O V E R N O R -
GE N E U A L.

T h e  V IC E -P liE SID E N T  rend
Messnges iuformiDg tlie Legislative
Coimeil that the Governor-General
liad assented to the Bill “  for the
registration of Literary, Scientilie, and
Charitable Societies,”  tlie Bill “  to
remove certain tracts on the Eastern
tordur o f the Chittagong Distric-t
from the jurisdiction of the tribunals
established under the general Kegu- 
latioTis and Acts,”  the Bill “  relating
to the solemnization o f Marriages iu
India by ordained Ministers of tlie
Church of Scotland,”  the Bill “  for
the levy of Port-dues iu the Port of
JiasBoin,”  and the Bill “  to amend
A ct X X I  of 1856 (to consolidate
and amend the law relating to the
Abkaree Kevonue in the Presidency
o f Eort William iu Bengal).”

IN C O M E -T A X ; and L IC E N S IN G  oi-
A R T S , T R A D E S , and TROFESSIONS.

'I’jiB C LE E K  presented to the
Council the following Petitions ; —

A  Petition of Land-holders and
Kyot8 of Eastern Bengal against the
Bill “  for imposing Duties on Profits
arising from Property, Professions,
Trades, and Offices.”

A  Petition o f the British Indian
Association against the same Bill,

A  Petitiou o f the British Indian
Association couccrnins; the Bill “  for
the licensina o f  Arts, Trades, and
Professions.”

A  Petition o f Native Proprietors o f
permanently settled estates in Bengal,
Jiehar, and Ori.ssa against the Bill “  for
imposing Duties on Profits arising
from Pi'Operty, Professions, Trades,
•ttiifl Oilices.”

A Petition o f Native Inhabitants of
Madras against the above Uill, and the

Bill “  for the licensing o f Arts, Trad '̂̂ ' 
and Professions.”

And a Petition o f the Seebpo'“ 
Branch of the British Indian AfS'J' 
ciution and other Native Inhabit!*!' s 
o f Bengal against the same Bills.

Mil. W ILSO N  moved that tuo
above Petitions be prii.ted.

Agreed to.

The C LE RK  reported to the Coun
cil that he had received a coniiiiui>>‘ ‘^
ti n from th e  Home D ep a rtm e n t
warding a correspondence witb
Madras Go> ermnent incliidini; the
])orts of the Board ot iiuveniie  ̂’
Presidency upon the same Bills.

IMii. W ILSO N  moved that
above communication be p rin ted .

Agreed to.

The Order of the D a y  b e i n g ^
for the presentation o f the
port of the Select Committee on
Bill “  for imposing Duties on i**','’
arising from I’ ropcrty, Profe»sio >
Trades, and Offices” —

Mu. W IL S O N  rose and said
Mu. P u k s id u n t  S ir , in

in g  th e  Report of the Select
wliich was appointed to con sid er
important Bill, I should not be 
justice to my own feelings if I .gjs 
take the earliest opportunity to
the deep obligiitions, which / ’ 
the Governiiient, but; the 1’"*̂  
large, owe to my co llea g u es ,
formed this Committee, for ^'“ .̂(ĵ .iil 
remitting attention, zeal, ,1’ !'^'ji,t>y 
ability, and knowledg(i wliid'
have brought to the task. is, %
as I now present it to the tlonn '̂j^^ ĵ 
in all its essential parts, as '
o f Pinance, unchanged. B'*t  ̂ j
changes, and I  may add immense !
jirovements, have taken place 'y‘ ot’ 
view o f simplifying the nuichniL'
the Bill, and of bringing it
harmony, not only with the
but s t ill  more with the p ra ct ice

b**'existing revenue system of 
These important changes "'ill, j|,e v 
lieve, merit most, if not j!
eriticiMms wliicli have been
the Bill iu this respect, and ii>
the existing revenue author''''';
the Mofiissil to eserciso, iu



tlio revonuo raiaeii under this Rill, the 
Same fimotiniia whlijh they n'»w exer- 
*̂ '80 in rejriird to other bran-lios <if 
I'eveuue. By this means wo shall 
,'avo no confiiotin^ authority, and the 
,lust wliioli the Uvsvenue
'Jflicers now possess from their larf^u 
®’^perienoe will bo exerted in the in- 
'''^oduction o f this measure. Of 
®oiU’8o 3()(!eiiil ari'ii'igeinents will be 
'̂ ®cpssary in ord^r t ) place at tlie dis
posal of those OlRcera whatever assist- 
'̂ ’100 required. The Com-
"Jitfcee liave also made in the provi- 
’" ‘̂ ''3 of the Bill several important 
’' ĵ' l̂ifications to meet special cases, to 
}''''ich 1 will nlUide in greater detail 

*’tori) I resume my sent.
 ̂ I'avo said. Sir, that th-' Bill, as I  

’low proient it, is, in all its essential 
Wts, the Hnme as it was when it left 
^'isC uncil. W hen I had the honor 
® propose this measure on the 18th 

° I'ebruary, I  stated that I  did so 
the full concurrence o f the Noble 

th>< Q-overnor-Genoral, and of 
v̂ery Moniber o f the Supreme Go- 

p* '̂'lment. Let me again assure the 
' '̂uucil, i f  indeed it be nece.ssary, that 
® decision at which wo then arrived 

not taken lightly, nor without the 
. searching and rigid investigation 
tl ' 'w "  ® ’’ I'lition of the Finances of 

Eiiipipo, inid the deepest convic- 
that nothing less than we pro- 
®oiild save the conntry from the 

},„5*',’''liug bankruptcy with which i
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it, ..................
b en for some time threatened, 

e Were fnlly consi;io\is not only of 
„ ® responsibility, but also of the

diniculties which wo incurred by 
luf '̂ '’̂ Posals which we made. But, 
_V''vtheless, wo had a duty to perform 

wo could not evade. Sincn 
Iirf t ample time and op-

"'I'ty to re-cousider every point, 
sibl from the ]>rjper respon-
fti) f  '’■"thorities revised stiitements 
diti ° prospective con-

on ot o\ir finances, and, Sir, it is 
Rrid emphatic
fi,pjl̂ ‘̂l'_'alifled manner, that all such 
tin, '''vestigation has tended only

to convince us of the im- 
tl̂ y "ecessity of porsevc'ring with 
•iiilv As it will bo my

y w show, before I sit down, the

reasons which impelled us to proi)o»e 
this ta.t on the 18th of July, an; now 
even stronger for persevering witli it.
8ir, during the last week, since the 
arrival of the Governor-lJencral, the 
Government h've had an op or'unity 
of' reviow'iny all that has taken place, 
of re-cousiiiering the cunditioii of oiir 
iuiances in every po.ssible aspect, wi’ li 
the advantage of inf)rmatioii brought 
down to the latest time, and after the 
most anxious and pains-taking esan\i- 
natiou and consideration, I am autho
rised by the Governor-General to 
express to the Council his fullest 
concurrence with th'i other Meinbora 
of the Government, as to tl\e i'n- 
perative necessity of persevering with 
this measure in 'hII its integrity. It 
was nob decided npou without the most 
careful consideration and conviction
0*' its necessity, and it cannot be 
abandoned while that necessity re
mains, as it does, undimiuishe I. The 
Committee have also liad theso con
siderations and ciroumstances under 
their notice, as materially affecting 
some of the changes which have 
been urged in the petitions presented 
to this Council, and calculated to 
affect the productiveness of the t.tx. 
AtuI if there was not absolute unani
mity, yet f think I may say that 
whiitever (Hiference of opiui>ni existed 
was confined to a single point to 
whicli I may have occasion liereafter 
to iillude. In referring to the peti
tions which have been presented 
against this measure, there is a pecu. 
liarity which must have struck every 
Member of the Council. For upwards 
of two mouths after the announce
ment of the measure, with the single 
exceptiou of a petition from the 
Clerks in the public olUces, asking for 
a graduated scale, there was not a 
single petition, either from Natives or 
Europeans, against it. On the contrary, 
up to a certain time, there existed 
thro\ighout lu 'lia, and among allclasse-<, 
greater unanimity tiuin was probably 
ever experienced in respect to an im
portant measure of public policy, and 
that was the more remarkable when it 
is considered that the measure was ona 

I which taxed all classes, and, witii re- 
I gard to some of tliem, for the lirat
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time. Amongst Europeans and in the 
European Press, I may say there was 
absolute unanimity, and if there were 
any symptom of opposition among 
the Natives, it xras seen or heard in 
tho most indistinct manner. No one 
was more surprised than 1 was myself
at this exhibition of unanimity, and 
ahnost of satisfaction, but tlie cause 
of it soon became phiin and easily un
derstood. The public had a Btrou4 
conviction of the gravity of the crisis 
that liad for a long time been under
mining the credit of the State, and 
threatening our tinancea with irrepar
able disorder and confusion. Deeply 
impressed with this feeling, they were 
as deeply convinced of the necessity of
the vigorous measures pr.>posed by the 
Government—and with a loyalty and 
public spirit which did honor to the 
Indian Uommunity, they were prepared 
cheerfully, ahnost joyfully, to submit 
to any personal sacrilices to extricate 
the 8tate from its dilliculties. As has 
been remarked in England, it was per
haps the first and only time when it
could be said that a heavy scheme of
taxation was received with something 
approaching to enthusiasm. Upon the 
announcement, even the public funds,
though for the first time subjected to a 
tax oi four •per cent., rose in price. 
Now no one will pretend that all this 
happened in consequence of the im
position of a t a x m> ,  Sir, 1 believe it 
was to be attributed solely to the fact 
that people generally were convinced 
that at last they knew the worst, and 
that vigorous measures would be taken 
to secure an adequate remedy, and 
whatever that was, they were willing to 
submit to it, rather than to go on 
groping in the dark as they hitherto 
had done. And if, Sir, after a parti
cular time a marked change has taken 
place in the opinions of a portion of
the European population, but perhaps 
even more of a portion of the European 
Press, I am not disposed to attribute 
it to mere caprice, and much less to a 
diminished feeling of loyalty or will
ingness to bear whatever burdens the 
necessities of tho State may render 
necessary. If a change has taken 
place, it has been in conse<iuence of an 
impression; Jirsl, that tho financial

M r, W ilson

difficulties of tbe State, which bad been 
the object of so much anxiety at hom® 
and in India, were after all, if not
together, a myth, yet had been greaWy 
exaggerated, and that the real delict 
to be provided for had been groatv 
exaggerated; second, that no nieiiii'* 
had yet been taken materially to re
duce the enormous military expeû '̂
ture which had risen to sucli a Ueig‘* 
duriug the mutinies—and thattliate^' J
pendituro being still near a maximu”’'
was susceptible of such reductiou 
would; within a reasonable peri od, ob i'
terate the ueUc ency existing,
though as great as had been represt)“ '
eil; and, thirdly, as a consequence, tha 
the taxes wliich the Government pi'°'
posed were not necessary. 1  will
stop here to enquire upon wliat
sullicient grounds these inipress'ou 
obtained even a partial footing iu ■ 
minds of a portion of the
nity. IJut of the fact, I thiuk, tbe‘ 
can be no doubt. Nor can there be “’v 
more doubt that tiie change of
which took place was a t t r ib u t a b le
this cause. And assuming tiiat W
one, upon grounds liowever u iit c iia
and however inconsistent with 
bability and facts, had, neverthelei* >
upon what he deemed c o m p e t e n t  au
thority, obtained such an impreB8'‘' > 
it would indeed be difficult to 
sucii an one for a change ot vie"'
Taxes at the best are most unwele"'“ J 
and how'ever much men may be f ̂ jj 
reconcile themselves to them 
necessary, nothing but oppositioii 
be expected to them if a beliet P 
vails that they are not necessary- J
1  believe this to be the true theory 
the remarkable phenomenon i, of
have witnessed m I n d i a  since the 1» 
Eebruary, and which at first “‘J? 
worn s ) much tho appearance ot 
ness and caprice. So far as I
cerned, 1  am i.ot disposed to iiû i 
with it, convinced as 1  am that 
will rectify all errors and j ustity 
Government have proposed. pO,

But, Sir, 1 might ask, were tlier 
primd Jade reasons well kno«Ji
wh ila woild which might have ,,,0
to say tho least, a strong l 
against tho impressions which 
obtaine.l ? Had it not becoiuo
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ascertained and recorded fact in  the pro-
? ‘6di'iRsof Piirliam eiit,tlm tthe deficits

'|>ft Indian EKch. O|iier in the year
e'ldirig tho 30th o f  April, hint year,

III) less tha.> £13,393,000, and
’‘” nt the d' ficiency in the laaf year

between tiim> and ten mi lmua ?
" ' ‘8 it then a th 'ng so incredibl*-, even

"pon the suapicii'ii that th** deficit o f
*̂ ''6 coming year sliouH stand at tlie
^e'liieefi sum o f  £6 ,500 ,000 , that the
"eciiracy o f  tlie public departinent
|,®'’Ponsible for accounta should be
•doubted ? N o nnw 80U^e^s o f  income,

tlio Ouat nns Rill o f  b»at y«'ar,
an increase in tlio Duty on MaUva

J;:P>U(Ti, had becDme avail a' le. How
I ' '̂1 had the ascertained d-ficifncy o f
*■'8-59 o f £13 .393 ,000  been brnui’ ht

first, to £0 ,290 ,000 m the first
and’ to  an estimated deficiency o f

^ ” i500,000 in tho year to  c m e ? And
too, in the face o f  the fact that

," 'cs  1858-59 the interest of tlie debt
'!>s inoreased by neurly £1 ,500 ,000 .
'^"uld submit then that, independently

y nuthoritiitive statement made by
'® Supreme Governm ent u()on the

’'®*’P«nsibility o f  tlie departinen's
^'' '̂’Sed with Huch accounts, tiiorn
 ̂ facie grounds for believing

that estimate was at lea-t iidt
ĵ ’̂^KS '̂rated. But, Sir, th efe  i'* one

*̂ '>6 petitions wliich has been pre- 
against this measure, in respect

^ ''' lioh [ wonld wish to  say a few
w v  localise it is the only
 ̂ 'hon o f  tho (>amo kind that has

i °,®®®'led from a general community,
eluding^ I snpposfl, Europeans, and

J ®»ided over by  a European gent'e-
Ijg of foine distinction'; aiul, secondly,
j  I  helieve, that tliM remarks
of *®n,de in relation to  the chanae

which has taken place, and
Me ‘’ f it, are peculiarly appliea-
\yl *''at community, and to  those
to , , ’ '̂ '̂iM'osed the m ek iu g . I allude
of ^  petition from the inhabitants

■I*''''’'' ^
perm it me to sty  one

I °y  way o f  personal expliniaiion.
*hat*r7** Ijy the papers o f  that place
'•mb unintentionally g  ven
ill words which I used

to the G overnor, and the
which I took o f  his published

Minute. I certainly never intended 
to say anything which could be con-  ̂
sidered discourteous to tha' gentleman,
and still less to slight any opinions or 
views which he might bring under tho 
notice of the Government of India,
and I tnay appeal to those who then 
heard me, whether anything I did say 
could bear such a construction. In
the very brief allusion to the' appear
ance of tlio-ie d' cuments in our pub
lic papers, I certainly used the expres
sion that “ but f  their publication v 
and the notice, slight âi it may be,
which thereon seems due to this 
Council, I should not have rt-ferred to 
their existence.” But I never intend
ed by that, nor can I think the rds 
convey the meaning, that otherwise 
the representations from the Madras 
Government would not hsve received 
from the SnpremH Government all 
that attention they are justly entitled 
to. It was our duty to consider them 
as confidential communications in ti'e 
Supreme Council as the Government
of India, but not to discuss them in 
the Legislative Council. And sa 
the b st proof that the representations 
made from Madras had not been neg
lected by the Supreme Government,
I may state that, before we even knew 
of their publication, a reply had been 
sent to the Madras Government, stat
ing tho manner in which the Gover
nor-General of India thought it best to 
deal with the Mmutes in question, and 
at the time I spoke, a despatch 
embracing nlmost every point in that 
Minute had been addressed to tho 
Secretary of State. I hope this ex
planation will be sudicient to convince 
the [leople of Madras that there was 
no desire, nnr in'ention whatever, 
to treat lightly the repres ntations 
))roceeding irom their Government.
But why have I arrived at the 
conclusion that the change of
opinion in Madias has proceeded from 
tho causes 1 have named ? AVhy, be
cause I find that tho first and pressing 
reason stated in su|'port ot the peti
tion is that “ the present magnitude of
the Army in India is eipially dangerous 
on political and financial grounds, and 
that an edeipiate reduction in tho 
military cxpeudituro of tho Empire
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will be product.ivo of means wherewith 
to absorb a large portioa of tlio pre
sent deficit.” I Liive no doubt that 
tliisi resolution was framed before my 
statement in this Council, in reply to a 
question put by my Honorable friend 
opposite (Mr. Harinpiton), was known,
in which I showed the great extent to 
wliicli the Army had been so rapidly 
reduced I am aware that complaints 
have been made titat I was iiot suf
ficiently full in my explanation n])on 
this point as well as upon the fact of
the grout increase in our civil expen
diture in my statement of the 18th of
February. I know it is said that, if I
had stated as much in detail thoTi as I
have done since, much misconcep
tion would have been avoided. Sir, I
very much regret if my want of full
ness of explanation has misled any 
one ; I am only afraid that those who 
were condemned to hear me tliought 
iny address long enough. But what 
was necessarily defective in my state
ment, I endeavored to make up by 
tlie returns which were presented at 
the same time; and I have always
been ready to afford any further expla- 
n.'ition which any Member of this 
Council desired. But if, then, I am 
right in concluding that the change of 
opiiuon which is manifested by the 
petitions against this measure has 
taken its rise from the causes I have 
named, I Avould claim the indulgence 
of the Council for a short time, while 
I tnake a (’ew observations upon tliese 
three heads.

First, as to the amount of the defi
ciency ; second, as to the extent of our 
military reductions already taken place ; 
third, !is to tlie possibility of effecting 
Buch further reductions as e.an bo re
lied upon to meet such deficiency.

In the flr>st place, then, I hold in 
my hand » carefully revised estima'e 
of the inconi" niid expenditure of the 
current \ ear. Ton, Sir, will recollect 
with how much caution and reserve I
spoke of the cstitnate  ̂ on which my 
calculations of ,the I8tli I'ebruary 
])roceeded. But T am bound to say to 
tlio credit of the Uepartmonts which 
frami‘d it, that, vrith allowance for 
changes wliich have since taken place,
the estimate i\>ade up now varioB but

M r. W ihon

little from that of the 18th of Februnry- 
But let me explain how these estimated 
are framed. The Accountants Gene
ral of the several Presidencies in corn; 
munication with tlie different lo'̂ **' 
Accountants and with the local Gover '̂
ments, and having the advantage of j''® 
actual knowledge of receipts aud 
bupsements possessed by no one els®' 
transmit from time to time to tlie 
eountant General of the G o v e r n n ie ' '
of India their estimates under eveij 
head ; lie furnislies this to the I'i'>®'̂  
cial Department, where they are aS' 
gregated and worked up into a i ’ 
Tlteso estimates are, therefore,
result of the experience and k n ow leu "
of officers all over India, who 
have reliable information on the su 
jeet brouglit together into one foc“;̂  
Estimates framed in this manner I'f"  ̂
generally and in ordinary times 
as correct as estimates can be 
to he. But whether with regafJ 
military expenditure or any 
when local Governments have 
recourse to any other means of i*' 
ing these estimates, they have, I b e l '‘‘ 
always been found to be in c o r re c t ,
of this we have had some reinai'l<|’' ’
proofs of late. What I then
be understood to say is this,
estimates tlie Government of
accept or act upon, are those cxd'*®''
ly which are made up in the nia'‘
described by the Finance 
ment based iipon the returns of 
Accountants all over Iiulia,
are the only resf onsible Officê ® (.̂ ,9 
that purpose; all other
we must reject as proceeding  ̂
tlioso wh 'se knowledge a n d  rneâ  
judging cannot be equal t ' rji|,o 
the oflicera I  ̂have named, 
e-timnte which was furn shed
on the 18th February showed " /
of £5,500,000. The revised 
which 1 now hold in my hand, t ‘ 
varying but little in the great
detail, yet show a considerably j.|,0 
result. On the I Stli of Febn^^^.o
deficit stood at £ 6  500,000. 1*1̂ %
that, - " ....... . ^as one o f  the measures
Hudget, the new Custom s jjt ii* 
come int > operation, and
taken in tiio receipts o f  this
catiiiiato For ilm iiuTCiisO
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thereon. Credit ia also taken for some 
"'ci’eaBe of receipts under the new 
■̂ bkiiree Bill, to '4'liich the consent of
the Governor-Genenil lias been given 
|;hia day. Credit lias also been taken 

Bome increase from the new Stamp 
■Jlill which will come into o])eration on 

1st of September. The amount
Hew taxes taken credit for now, aud 

ĥiuh have been provided for since 
lary, is £207,000. On the other 
when 1 spoke in February, the

l̂ ebru,
hand,
‘" “^unt of military reductions which 

then been ascertained by all the 
Apcomjt,iin̂ ;ĝ  over and above those 
''hich affected the expenditure of
'S59.€0, was £1,740,000. I then 

that we had great confidence in 
course of the year,

^ “siderably, to that sum. The esti
mate revised up to this time shows a 

reduction of £697,345, making 
‘ total reduction even u 30u last year 

437^345, We feel confident in 
able still further to increase 

J's during the present year,
least to the sum I stated upon a 

occasion. These items together 
j ’*8'>t to liave reduced our deficit as 

stood on the 18th of February to the 
''' of £ft,600,000, that is, by increased 

1 from new sources on the one 
« and diminished expenditure on

other. In place of this, however,
j|9 deficit now stands according tn 

revised estimate at £6,348,019.
c«u* “̂®>’oase has arisen chiefly from a 
the*̂  to which 1 pointedly directed 

attention of the Council on the
l'’ebruarj’. You will remem- 

ire  ̂called your attention to the 
character of our Opium 

impressed as 1 was 
’our attached to ilmt
to of income, I scarcely expected
Us,, apprehensions so quickly
the and practical shape. In
liefî ?®timate before me tlmse appre- 

liaye, in three months, ac- 
>‘evpn  ̂reality in the shape of loss of
A the extent of £570,727,
tlie it became known, as
tlie.p̂  '̂ ®ries of Opium were made for 
atid defective', i

*® departraeut computing tlieir I

sales for the rinan ial year 1860-61,
have reduced their receipts by 
£301,727. But at the same time 
another fact became appa'ent. Not
withstanding the rise in price to the 
ryot from Ks. 3-i to 3-8 per seer 
of last year, it became evident that 
that was not enough to induce culti
vators to go on, as many gave notice 
that they would not again take ad
vances, It is only a fortnight since 
we received from the Lieutenant-
Governor of Bengal a despatch, giving 
cover to a lleport of the Board of
Eevenue upon this subject. His
Honor pointed out that in Bengal,
during the last three or four years, all 
the leading crops, wheat, rice, potatoes,
aud sugar, had increased in price by 
70 to lOU per cent., and he urged the 
necessity of a further rise in the 
price paid for Opium, in order that it 
might maintain its ground against 
those other articles. The Government 
of India have therefore sanctioned a 
further rise to Hs. 4 the seer, which, wo 
hope, will have the necessary effect, and 
secure us against a further decline in 
the cultivation. But this increase 
entails a further cost of £275,727 in 
the price of this year’s computed crop.
So that while our receipts full off by 
£301,727, the cost increases by 
£275,000, making the net loss upon 
Opium £576,727. This sum, together 
with a small increase on the cost of
collection of revenue, and an increase 
in the estimate for the new Madras 
Police, chiefly make up the difference. 
Therefore, though the deficit ex
hibited by this revised estimate,
is actually f  151,981 leas than that 
of February, yet relatively, it is, from 
the causes I have explained, somewhat 
worse.

The next point then to which I
would refer is the extent to which 
Military reductions have already 
taken jilace. Hero is an account 
which has been made up to the pre
sent week, showing the amount of the 
Military Expenditure for each year up 
to I lie ])respnt time, divided under two 
heads, first, tlie General̂  Army under 
the Commaudor-iu-Chief, and, second,

K 2
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what may be termed the local Mili- 
tiviy. It is as follows :—

MiLiTAny.

18S6-67 .. . .

186T-58 . .  . .

1858-59 . .  . .

Eetimate .

1859-60 ................

Estimate .

1800-61. Feb. . 

Estimate .

1860-61, May ,

Military
including

Stored.
Local

Military.
b

£
10.947,648

15,107,184

20,681,972

17.048.877

16.308.877

14,662,232

£
644,262

462,741

498,976

662.788

662.788 

614,088

£
11,491,905

15,569,926

21,080,948

17.711.665

16.971.665 

16.276,320

This table shows that since 1858-59,
that is in little more than a year, re
ductions have been effected to the ex
tent of £5,803,680, and in a very 
short time this sum will exceed 
£6,000,000. But let it be borne in 
mind that it is after effecting all these 
reductions, after reducing the cost 
of the General Military from 
£20,581,972 to £14,662,232, tlmt still
we have to grapple with a deficiency 
of £6,348,109.

Sir, we have no doubt, if we are 
but blessed with a continuance of
peace, that we may reduce this expen
diture, still, by a very considerable 
sum. But it must be borne in mind 
that the greater the reductions which 
have been made, the greater must bo 
the difficulty of pressing them fur
ther. And I am conlldent that there 
is no merchant in India, nor any Eu
ropean, nor any loyal Native, who,
liowever much he may desire *o see 
our expenditure reduced, would wish

to see the country unduly denuded 
of troops at a time when the politic®̂  
atmospiPre outside of India is s® 
threatening. Nevertheless, I believe. 
I may state with some conlidence tlm*' 
in each of the three Presidencies very 
considerable further retrenclimê ''̂  
will be made, b o  as to affect the finance 
of next year, that is 1861-62.
great as they may be, even if as 
as each Presidency has promised 
effect, in addition to what has êen 
done, they will still leave the deficit o 
the present year almost untouched, 
and by far thp larger portion of i'' ’? 
the next year. I am sure then that 
have said enougli to show that ii 
were to encourage you to rely 
reductions of expenditure alone. 
meeting this serious deficiency in 
finances, I should only bo deceivifS 

iiiiff voii. And I .and misleading you 
that, whatever others

And
may p ' " “3

themselves, no Member of this Cou& 
will indulge the belief that the 
crisis which we have to c o n f r o n t
less severe than has been represent®.'
that the deficiency in our finances 
less than the responsible departnie 
have shown it, or will be disposed
think tliat the Government las 
either indifferent to reduction® 
military expenditure, or unsucces® 
in accomplishing them, or, 
will bo disposed to delude 
into a belief that such a jjg, 
can be met by reduction ®
Sir, the Government would 
deed be glad if it could indulge i  ̂ j
comforting a doctrine as the gjj 
hiive indicated. I regret that
will not permit us. We must ro 
wilfully to deceive ourselves or j-j,
the means of deceiving of
nance, unliice many other 
politics involving moral and g 
interests, has an absolute ’ ti®® 
by which it must, and that

a. Including chargas of the Local Infantry Battalions, Poona Irregular
crn Mahratta Irregular Horse, and a portion o f  the Sind Military charges, the
Ordnance, and other miscellimeoua charges appertaining to wliicli liavo lieeu cRtiniat - 5^1,

b. The details o f the Local Military cUargea arc given iu thu accorapauyiag o'*''
2 3 r d  May 1 8 6 0 .

' • Mr, fVilsoti
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“ilways near at haml, l)o brought to 
actual teat. People may dispute for 

as to the abstract merits or 
?iiceess of particular laws affecting the 
"iterests of society, but there is no 
disputing when a treasury becomes
*̂ >npty, or is only replenished by con- 
tiuued loans one after another at in-
îreasiiig rates of interest.

Î ut, Sir, we are not insensible to 
the necessity of using every effort to
I’educe expenditure to the lowest. On 
the 18th of I’ebruary, I  stated the 
determination of the Government to 
'^''oduce the English system of annual
Pudgeir
hr. and estimates for every
ranuJi of the service, and to supplant 

''•It* system of special grants so liiuit- 
by a concurrent audit as the year 

I'̂ ocoeds, and by a final audit at the 
Muso of tiie year. Steps have already 

taken to accomplish these ob-
J6cts. Even the estimates for the 
Pi'CBent year have been all referred 

to the local Governments to be 
Saiu examined and revised. It re- 
sutis to be seen what may be the 

Jsult. But though it may be small in 
j I'resent year while yet the system 

yet 1 do hope for important 
ill future years in checking that 

increase of establishments w'hich 
Some years past has taken place.
Our attention has been so much 

late confined to Military matters 
lift 1̂-i'itary expenditure that it 
t_ ** ^ot perhaps been sulliciently at-
^̂ actod to the growth of our Civil
 ̂Puiiditure. 1 have seen an account 

great detail tiie Income 
. ’^penditure under each year since 

CHt including the last revised
*111̂ '"*''*̂ '̂  lor the present year in the 
t|,y ® ‘ '̂̂ tail, this account includes both 
(Vii,l '̂‘dian and Home expenditure,

presents a comparison 
'I’l,: each year and every item.
“Uil 1 I will lay on the table,
(if it printed for tlie information 
Ijifn t'ouiicil and the public at
W  f l̂<'“orable friend the Mein- 
ftccyu''*" ^̂ engal, referred to such an 
iiiy /'*' *’0'ne time ago, and I expressed 
I'of, to present it if moved
«Uv , ® it has not been moved for by 
]Jv ■ *' l̂ember, I will do so myself,

account it will bo seen that,

while the net income from 1S5G-57 to 
1859-60 iiicreased by no loss a sum 
tlian £4,402,817, yet that the charges 
other than Military, that is, charges 
including all Civil purposes, increased 
in India by £3,751,347, and at Homo
by £2,107,492, making an increased 
1‘harge during those four years, alto
gether, independently of our Military
cliargcH in India, of no less than 
£f),918,839, while the increased re
venue was, as stated, £4,402,817,80
that in round figures we are worse by 
£1,500,000, in a financial point of
view, in relation to our present Civil
expenditure, than wo w’cre before tlio 
mutinies. The account which I will
present will show in detail, item by 
item, at one view, how this remarkable 
result has arisen. I may, however,
mention the chief heads of increased in
come and of increased expenditure :—

The additional income adverted to 
consisted of

£
Land Rovcnuo .......................... 772,702
Sayer .................................. 81,923
Abkarry .................................. 100,804
Customs .................................  1,402,.Wl
Salt .................................. 845,000
Opium .................................. 1,060,000
Post Oflico .................................. 344,098
Stainpa ..................  . .  . . 46,200
Mint .................................. 164,360
.1 udioial R cceipta.......................... 87,814
Sundries .................................. 27,381

Total X4,402,817

Tho great bulk of this increase 
consists of Land Revenue, Custoina,
and Opium, and is cliiefly attributable 
to the acquisition of new territory,
or the imposition of new taxes.

Tho increase of expenditure was :—

£
169,833Collection o f Ucveniie 

Civil and Political Kstablishments, 
dc'diictiug A'l,000,000, for cora- 
pcimation as above explained 1 

J udicial and Police cliiirgos , .  1
HniUlings, lloads, and Public

Works
Interest of Debt in 1859-CO, to

v^hich £200,000 is to be added for
the future 

Sundries . ,

,127,2(13
,051,342

403,750

702,406
206,723

Total i 3 ,751,347
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These arc tlio items as tliey appear 
ill the Indian accounta. The increase 
in the Home charges has arisen ehicll)'
from about £  l ,000,000 additional for 
interest for loans, and the remainder 
consists of increased charges connected 
with the relief of a larger Euro()can 
Army in India, and the annually 
increasing interest of the Guaranteed 
linilvvay Companies. But the return 
which I will present will show all tliose 
details, both for the past years 
and tlie estimate for the present year.
And of this 1 feel confident, that the 
more these facts are examined and un
derstood, the more it must be seen that 
it is utterly impossible for the 
Government to recede from the posi
tion it has taken, or make any con
cession tluit could in any sensible 
degree ail'eet the productiveness of the 
Income-Tax.

!Sir, in listening to the petitions 
whicii have been read at the table to-
(hiy, 1  think one of them concluded 
with a prayer for two objects:—one 
was that at least this Council would 
consent to postpone this tax, and the 
Hocoiid was that, if ultimately it 
biionld bo found that adequate re
ductions could not be made, then, that 
Bome tiix less objectionable should be 
imposed. Now, 8ir, to the first of
these prayers I would at once say,
tliat nothing could be more dangerous 
than to adopt the ordinary subterfuge 
in difficulties of putting olF tlie evil
(lay. But 1 would say more, if, were 
we disposed to adopt so objectionable
ii course, we could not do it. People 
Hpeak of the state of our Finances 
before 185G-57, but was it a satis
factory one ? In the five years of peace 
whicli preceded that year, our annual 
expenditure was sup|)lemented by 
.-t5,000,000 of borrowed money during 
those years. But, however discredit
able such a system wâ  in time of peace, 
it was at least possible with a defici
ency of one million a year, but witli 
buch a delicieney as we now have, 

hold it to bo simply impossible to 
leBort to such a system, however much 
it might bo desired. But if it were,
wltere shoiild we bo three or four years 
lience ? W e should have an additional 
debt, the interest of which w’ould 

Mr, Wilson

absorb another Income-Tax. Then I
ask those who now object so mucli to 
taxation to the extent to which it is 
necessary under existing circumstances,
what they would do when the iucreased 
interest of further debt, perhap̂  
doubled the amount which it would
then be necessary to raise ? No, Sii'. 
the time will never come wlien the 
emergency can be met, when oiu’ down
ward course can be arrested, by so smiiU 
an amount of taxes as at this time, uoj’i 
I sincerely believe, when the people 
will be more able or willing to bea‘' 
them. But then, they ask for a 1»̂3S 
objectionable tax. Well, Sir, all thnp
can say upon this point is tlii:*; t'’® 
primary rule laid down by the Govern*
ment in fixing upon this tax was tlia*' ] 
should aiVeet all alike according to the*'' 
incomes, whether Natives or KurO' 
peans, whetlier ollicial or non-ollic>i“- 
That was a rule from w'hich nothing 
could induce us to depart. 'Well,
have industriously enquired into evey 
description of tax known to the Nati''̂ ®̂  
either before or since British ,
have hero tlie .celebrated report ot 
Mouutstuart Elphinstono of the 
tion of the territories of the rei“‘‘ "   ̂
when conquered by the l<’nglish.
couutof the revenue system shows tW 
the taxes, both direct and ’
were yei'y numerous. We have ® '
amined other records of native ' 
and 1 am bound to say tliat
whole number I have found only ''
the incidence of which would 
practice fall almost exclusively on , 
tives ; and that o)ic is thus descri 
amongst others by Mr. Elphinsto”®,̂ /, 
“ a tax upon shofi-heepers vuryinO''’ ”
their means—in fact an ^
Those are Mr. Klphinstone’s 
But I know that it is not so 
tlie payment, as to the suppose"
quisitorial nature of the tax, ^̂ ’̂ v̂rell, 
Natives, lilco otliers, object. ^
Sir, that is a question of fldnn“  ̂ -3 
tion, and I entertain strong '̂ ,̂(1
that by tlie improvements bt*
into the Bill, tliat objection pi.
greatly modified, if not altogetl“^̂ 
moved. And fortunately,
without experience on tliis '
Ineoine-Tax has been partially "* ‘,|,s i 
tiou iu the Tunjiib for some
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111 Oudh it has been introduced gener-
“*'7 into every town and district,
.̂ 'le asseBsinents have been all made ;

many places the first instalment lias 
been wholly collected, and in all a larae 
portion of it ; «nd we are assured by

officers on tlie spot that all this ha» 
been done witho\it having resort to

such inquisitorirtl practice, and 
îthout even any diificulty. But even 

'''‘ is experience itas suggested improve-
*iient8 which will be useful in other 
P'aces. Are we then to believe that 
'*'nat has proved so possible in Oudh 
^Huot be equally well done elsewhere ?

most recent informat'oiis from 
înlh and from the North-West is 

ft>03t encouraging in this respect. We
"“■ve not yet found a single ollicer who 

expressed a doubt of being able to
Parry out the tax and without diffi- 

especiidly in the altered form in 
it will now be framed. The
complaint that we hear from 

'̂̂ 'Ih is, that while they are subjected 
” this tax, their neighbors are still 
,.*®"'pt. These, Sir, are our reasons 
Or adhering to this tax ; these are the 

j **unds upon which we caunot consent
0 postpone its operation.

Well, Sir, I will now, in a few
1 '**'‘18, describe tiie niodilications we

made in the Bill. But first as to 
® changes wliich we have not made, 

I urged in many petitions. We
j , n o t  raised the limit above 200

could not do so 
hout materially all'ecting the pro-

Ucttveness ol'the tax ; and that we 
1 °“‘‘l'>otbo justified in dding. We

given up the one per cent.
Ill'' 1  ̂ public works, because it is so
))(.,* '̂‘‘quired ; because, iiltliougli ex- 
fa l on local public works, it cannot 

materially to benefit indirectly 
Ifnperial finances. Considering 

which the Government of
the'" towards the peophi of India, 

works whicli, tho\igh 
tij y local, arc yet so important to 
t^j’".p̂ ''e8ts of tlie State indirectly,
Vnl i  localities from
d,„ must, in self-defence, he
tliQ 7  ImperiHl funds. Even take
till, ’■':'"'’ P'‘* of this port ; unless soine-

s 'on, it i.s clear tliat tlie
"lust sullVr, and if the trade

suffer, the revenue suffers. But take a
more striking and' general example ; 
Uailways are being made in every part 
of India ; the interest of the capital is 
guaranteed by the Government. The 
risk is ours. How are they quickest 
and best to be made profitable, so as to 
relieve the Government of that charge,
and to return, in the course of time,
tlie accuniulatmg balance annually 
placed at their debit in the books of
tlie State ? This can best be done by 
the means which best promote traffic. 
Wiiut is the complaint most made now 
in respect to this point ? The Lieu- 
tenant-Governor of Bengal has sent ua 
up an able report, showing that with
out new roads made to the Stations on 
the line, the development of tratlic 
must bo much retarded. Well, these 
are local works in which Imperial
finance is directly interested. It is 
these and similar reasons which induce 
us to retain this piirb of our proposal.
We look to general prosperity as being 
the best guarantee for financial im
provement, and we look to these works 
as being one of the best means of se
curing that prosperity. The modifica
tions whicli wo Iiave made are these :

1. As the Bill stood, wo proposed 
to assess the Zemindars holding under 
periodical revisions at one-half oi t\w 
Government junmia. In enquiring 
into tliis point on his way down from 
tlie North- West, the Qovernor-Gene- 
ral has come to the decision that
one-half more than represents the 
real profit of the Zemindar, inasmuch 
as no aUowance was made for the cost 
of tnanagement, and that if U) per 
cent, were allowed for that, the real 
proportion would be one-third. Again,
tlie Honorable Member for Madras has 
represented that in that Presidency 
the settlement is made upon tlie basis 
of about tliree-teiiths of profit. The 
Bill as amended adopts therefore one- 
third in place o'! one-half.

2. There are several questions 
arising out of what is called the dou
ble Income-Tax ; for example, a person 
in India holding 0»ns()ls in England 
is charged witii tlie Income-Tax tliere,
and, if charged hero, would be liable 
to two Inc nie-Taxes. VVe propose 
therefore to exempt Incomes from



been cnfaced for Ennland, nud
subject to tlio Incom e-Tax, to
extent o f  nearly £1 ,500 ,000 in rounu
numbers.

 ̂G. W ith  regard to tlio Army
Navy, the Committee lias decided tluit 
all shall bo chargeable, whoso n***' 
inconif s and emoluments are not Ibss 
than those o f  a Captain in the  ̂
Arm y.

There is only one other topic upo"
which I  wish to  say one word. 1
again been urged to  press the Hot'’'® 
Government for an Imperial guaraiit'^® 
to  the Indian d e b t ; and it has
represented that we might perhap^ 
save a million a year or more in
form o f  interest. Sir, I  believe
a bargain, though it did save 1“ “ "
apparently a large sum in this
would be the worst in the shap0 “
econom y she ever made. Gentle'^®'*’
when they discuss tliis question,
that it is a principle never depiU’’'̂ ‘.‘_ 
from  by Parliament, that i f  re s p o n s i
bility is incurred by the Imperial
chequer, absolute control must
given to the Imperial "J’reasiiry>
such a power o f  check and interfere” '̂ 
as amounts to that. W ell, Sii’> .̂ j, 
we consider the money relations
have always existed and which in 
are likely  still more to e x is t : wJio" '
consider how hampered our
would bo in India, i f  the c o n s e n t  w
Treasury were required for tins «
for that : i f  wn e a n s id e r  liow it
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foreign funds, except so far as such
Incom es may be brought into India,
and form part o f  a person’ s means o f
living in this country.

3. W e  apply the same rule to  In 
come derived from other property,
such as lands, or houses, or invest- 
iue)5t3 in Englajid or any foreign
country.

4. W ith  regard to pensions, either
C ivil or M ilitary, i f  the person resides
out o f  India, and draws them from
the Secretary o f State in England,
they w’ill be exempt. But i f  drawn
in India, whether the person reside
iu India or not, or i f  drawn at home
by a person residing iu India, they
w’ill be chiirgeable.

5. W ith  regard to  commercial
proiits, we desire to pursue the same
course as nearly as we can. In  England
the profits o f  merchants having houses
in England are charged wherever made.
Wliai. wo think is this ; the proiits o f
all Indian houses, whether made iu
India or elsewhere, sd lorig as the
business is, iu either aspect, Indian,
are chargeable. I f  goods are bought
in M anchester, ani) consigned to the
same house in Calcutta, though the
proiits might bo made to  appear iu
the Manchester, and not iu the Cal
cutta books, yet tlie profits sl.ould be
regarded as equally Indian as English,
so far as the house here is con cern ed ; 
or i f  produce be shipped to London,
the proiits in like manner should
appear as those o f  the Indinn firm.

Jint suppose a merchant in  Cal
cutta is a jjartner in a house in Lon
don which lias brandies o f  business,
o f  an entiiely  neutral kind, say be
tween Ijondon and South America, or
l etween Loudon and Austral a, not
involving Indian business at ail, tlieii
We think the mcrchtint should be ex
empt in respet't to the proiits ofsucli
neutral tratle, except so far as he 
inigiit im port such profits as a part
o f  his J ndian ] neonie.

W itii regard to  the Indian funds,
w e are o f  opinion that under all
circnmatanees they must pay the

. Indian Tax, nor does it appear that
i ^ Ih is  cir.-umstituco has checked the de-

Mtiaud for them in England, for during
the last t . ;o  m ouths or so, paper has

M>\ mUon

for that ; i f  we consider how *■ u
tell against Indian interests, i* 
all occasions o f  settlement o f  jn
o f balancing the respective shaf'  ̂
wars ])artly foreign, the decision o 
Treasury at Jloine were to be 1'^  ̂
conclusive— if wo consider all
shall have very little dilllculty, I jt
in arriving at the conclusion
would be much more econoini‘ .^ ^ f
retain our own indoDendentconti'O^
the Finances o f  India, without
Imperial guarantee, than
ourselves to the double superv'S’ ”
final decision o f  the Ti oasnry n
with all the advantage whien ® 
guarantee could g iv e ; and
the character o f  the Indian ,.t(iii*'
becomes Eiu'opean, the more Ijst
this consid('ration becomes. * \ii
tiling a nation should give "1
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Ijiilependent power and control over
* * own Exchequer, and as it is quite 
'pftain that, if given at all, or at any 
!“*G) it could only be on such eondi- 
'“"S) I own I cannot reconinicnd 

a step to bo taken, oven were it 
'“[in our reach, which it is not, nor 
>'tely to bo.

I have now touched upon all 
'® topics which it appears necessary 

1 gh(ji,m ,io tl,ig to put our 
position plainly before the country,

® ’’elation to this 15111. I have shown 
I hope, conclusi'c reasons wity it

. ““possible we can recede from the 
P»Uioii wehavi! taken, without desert- 
yS our first duty. I have shown you 

*•'>6 crisis wo have to encounter
as serious if not more so than it ap- 

j “fed to be cu the I8th of February. 1 
that the mature deli- 

of the Supreme Q overn n ion t,
upon a review of all that has

a St!' ! that is known, points to
liav>T prosecution of the work wo 
to j  ^®S«n. To tiiis end we are ready 
I'jrj our most anxious ett'orts ; we 
''e to any personal sacrilices ;
ainj ®oii8ont contentedly to obloquy 

niisrepresented and misun-
(vii tliera is one thing to
®"i\a * cannot consent. We cannot

tf) be parti< s to deluding tlie 
 ̂ tlie suppression of facia,

tioii J.P'' '‘iipalatable, or by the adoi>- 
which, liowever they 

Only *’|"'*oth our path for a lime, c uld 
J' cud i„•‘I public disappointment,

^VTLSON postponed till Satur- 
of *'ho presentation of the Hoport 
'‘ f'orTi Coinmitteo on the Bill
r̂iiC, ' ‘‘tensing of Art's, Trades, and
“>«SBions.”

M ARKS (FORT St . 
GKORUE.)

Of n J’ ^HliES presented the IJeport 
‘‘ f(,p ''lect ( '̂ommittee on the Uill

pslablishment and nniin- 
I' > ’̂oundary nuirks, and for
I Sfiltlement of boundary

’ rrcsiJeiicy of Fort

SUCCESSIONS.

Mu, ITAlUNGTOlsr presented* tl>e 
Report ('f the Select Coniinitteo on the 
Bill “ for facilitating the Collection 
of debts on successions and for the 
security of parties paying debts to the 
representatives of deceased persons.”

ADM IN ISTRATOR GENKRAL.

Mb. POKBES moved that the Bill
“ to amend Act V llI  of 1855 (relat
ing to the office and duties of Admi
nistrator General,)” be road a tliird
time, and passed.

The Motion was carried, and the
Bill read a third time.

ST A M P DUTIES.

Mr. WILSON moved that the con
sideration of the Bill “  to consolidate 
iind amend the law relating to Stamj) 
Duties” be postponed till Saturdny
nexif.

Agreed to.

ADM INISTRATOR UENER VL.

Mb. FORBES moved that Sir Barlle
Frere be requested to take the Bill
“ to amend Act VJII of 1855 (relat
ing to the oHice and duties of Admi
nistrator General,)” to the Governor 
G(yx‘ial I'or bis assent.

Agi'ceil to.
The Council adjourned.

Sahtrdnij, June 2, 18G0.

rKESJSNT :

Tlic Ilon’ lilo the Ohicf Justice, Vke-Picaidi^nl,
in the (Jlmir,

H, R  irarinRloii, Esif.,
II. Forbes, Esii,,

anil
A. Sconcc, Esci*

IIIb Exccllency the 
Coinniandor-iii-Chiuf,

Hoii’ lile Sir II. 11. E.
I'Vcri',

Higlit lion. J. Wilson,

ADMINISTUATOU GENERAL.

T iik VJOK-rHESTDRNT road a
M('Bsa,!,'(', infoi'iniiig the LegiHlalivi'
('uiincil thal the (ioveruor-()icuenil
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